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DATE OF DECISION 	39- 1994  

Union of India & others 
	 petj 0 e(origiflal opponents) 

:fx NB .hevde 	 Advocate for the Petitioner (s) 

Versus 

J.4r .JjtendrakUmar K.Ved 
	

Respondent 

ir.Y.V.3hah 
	

Advocate for the Respondent(s) 

CORAM 

The EIoii'ble Mr. N.B.Pate 1 
	 Vice Chairman 

The Hoii'blc Mr. K.RmamoorthY 
	 Meiter (A) 

JUDGMENT 
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Union of India,through 
The General ianager,W.R. 
Churchg..te, Borrüay. 
Divisional Railway iianager, 
W.S . Pratapnagar, Barodav4. 
Senior Divisional Electrical 
Engineer, .R. , Pratapriagar, 
Baroda. 
Divisional Personnel Officer, 
W.Rly. , Pratapnagar,Baroda-4. 
Senior Electrical Foreman, 
W.Rly. ,Godhra. 

6 	Shri Chanche lan!, Chief Electrical 
Foremaa,W.Rly. ,Baroda Rly.Jtation, 
Platform No. 1,Baroda. : Applicants 

(original opponents) 

Advocate 	Jr.N.S.Shevde 

versus 

Jitedrakumar Karsandas Ved, 
Service in W.Rly,power section, 
residing at G.L.Rly.Yard Colony, 
Godhra. : Respondent 

( original applicant) 
dvocate 	:'Jr.y.v.Thah 

OLAL ORDER 

O.A.744 of 11i3 
Date ; 30-3-1994 

Per : Hon'ble ir.N.B.Patel Vice Chairman 

i1r.3 hevde seeks permission to 

withdraw this O.A.as,it is stated, the hearing of the 

inter locary apolication is over before the Labour 

Court and its orciers are awaited. Permission granted. 

O.i. stands disposed of as withdrawn. 
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2. 	We expect t 	the Labour, Court to 

dispose of the inter 1ocutary 	as early 

as possible. 

v2 
K.RamarnOorthy 
	

( N.B. 
Member (A) 
	

Vice Chairman 

a .a.b. 



M.A. 31/95 in O.A. 744/9 3 
--- - 	 - - 

Date 	Office repo 	
I 	

Cer 

16.1.95 Adjourned to 13.2.95 at the request 

of Mr. Shevde. 
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( 
(K.Ramarñoorthy) 	 (N.E.. ]Patel) 

1mber(A) 	 Vice Chairman 

vtc. 

13/2/95 M.A. 31/95 

Mr.Shevde States that the Labour 

Court. has already pronounced its order 

during the pendency. of this O.A. and 

hence, the M.A. does not survive. M.A. 

stands disposed of aàcordingly. No 

order as to costs. 

(K.Ramamoorthy) 	 (N.B.patel) 
iiember (A) 	 Vice Chairman 

*ssh 


